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(d) whether Government would en-
courage the trade unions to take over the
viable sick units and run them on Co-
operative lines; and

(e) whether Government have interacted
with trade unions on the issue of workers'
cooperatives to run viable sick units to avoid
closure or retrenchment?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY  (SMT.
KRISHNA SAHI): (a) to (c) 120 PSEs who
had adopted the Voluntary Retirement
Scheme during the last 4 years to shed surplus
manpower have reported that 88,371 persons
opted for voluntary retirement. The
assessment about the number of employees
who would be considered surplus to the
requirement of the PSE has to be made by the
PSE themsslves. The exact number of
employees who could be categorised as
surplus in each PSE is, therefore, not
available; The expenditure which will be
incurred by a PSE which has already notified
surplus manpower is also required to be
assessed by the said PSE having regard to the
pay scale in which such employees are
working, the actual basic pay and DA drawn
by them, the length of sprrice rendered by
them in the same organisation and in the pre-
vious organisation and the number of months
service left before superannuation. When so
many factors are evolved it is no possible to
work out the average amount payable for
workers or to prepare an estimate of the total
amount involved to be paid to all the surplus
workprs.

(d) and (e) The revival of Sick Industrial
Companies by workers cooperatives is one of
the measures envisaged under the Sick
Industrial Companies (Special Provisions) Act.
1985. Some Trade Unions have suggested
setting up of ""Yorkers Cooperatives during
the meeting of the Special Tripartite
Committee on 20-1-1992. Government is
prepared to consider viable proposals for run-
ning sick PSEs through workers' cooperatives
where the workers were wiping. However, the
details in this regard have to be worked out
based on specific proposals from workers'
cooperatives company-wise.
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Tender for transportation work of CCI

3157. SHRI PARMESHWAR KUMAR
AGARWALLA: Will the PRIME MINIS-
TER be pleased to state:

(a) whether it is a fact that Cement
Corporation of India has recently opened a
tender No. 11/(16)93-MMO, regarding
allotment of transportation work of cement to
various destinations;

(b) if so, how many tenders have been
invited for price-bid;

(c) how many tenderers, amongst them,
were allotted the aforesaid work;

(d) what was the originally quoted
rate of the tenderers who have been allo
tted the work and at what rate the work
was allotted;

(e) what was the creditability of the
nward|?e tenderers; and

(f) the names of the tenderers who
have not been invited and on what
ground?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SMT.
KRISHNA SAHI): (a) Yes, Sir.

(b) Three tenderers, who were pre-
qualified by the Tender Committee, were
invited for price-bid opening.

() to (f) Since the rates quoted by
the tenderers were exhorbitint, the tender
was not finalised by CCI and hence no
transportation work ha; been allotted to
any of the tenderers.
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